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The Chief Executive Officer
All State / Central Cooperative Banks (StCBs/CCBSs)

Madam / Dear Sir,

Designated Director — Amendment to section 13(2) of Prevention of Money
Laundering Act (PMLA) 2002

Please refer to our circular RPCD.RRB.RCB.AML.BC.N0.75/07.51.018/2013-14 dated

January 9, 2014 wherein State / Central cooperative banks were advised to nominate a

Director on their Boards as ‘Designated Director’ to ensure compliance with the

obligations under the Prevention of Money Laundering (Amendment) Act, 2012.

2. In this connection, it is clarified that StCBs/CCBs can also designate a person who
holds the position of senior management or equivalent as a ‘Designated Director’.
However, in no case, the Principal Officer should be nominated as the ‘Designated

Director’.

Yours faithfully,

(Suma Varma)
Principal Chief General Manager

weart I faffae fFram, 0 Fwrate, e grew. uegedt #fse, =t vdt O 9w, g9 400 018
TATE: Tel: 022-2493 9930 e Fax: 2497 4030/2492 0231, AT e-mail: cgm@rbi.org.in

Department of Co-operative Bank Regulation, Central Office, Garment House, 1st Floor Dr. A.B. Road, Worli, Mumbai 400018

Jarat: R 9% g $-A, ST, TUTATE AT BN e & g Fhet it ot safRera et S o 3 @ra o sa i, qrees
& wf el @1 7 W @R AT [ e s T Far ) O e w1 f ft o & srare v S

Caution: RBI never sends mails, SMSs or makes calls asking for personal information like bank account details, passwords,

etc. It never keeps or offers funds to anyone. Please do not respond in any manner to such offers.
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